: Tele No. 01664-256259
_ Regional Office

e
—~—~~ Haryana State Pollution Control Board,
| 4 SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani
B Email-hspcbrojr@gmail.com

:'0. HSPCB/BHI2020/ /f 37 Dated: /()—K— -
o /

Sh. Anil Grover, AAG, A-174,
2™ Floor, Defence colony,
New Delhi

Sub: Action taken report in the matter of Hon’ble NGT OA No. 1050 of 2019 titled
as Ramesh Kumar Vs State of Haryana & Ors.

In this connection, it is submitted that the action taken report in the matter of
Hon’ble NGT OA No. 1050 of 2019 titled as Ramesh Kumar Vs State of Haryana & Ors

is aftached herewith.

It is submitted for your kind information & necessary action please.

DA/- As Above.
L P
5 == Regional Officer,
i -3N3 51§ f Bhiwani Region.
Endst No. HSPCB/BHI/2020/ /</ Dated: . | |,—5— 2>

A copy of above is forwarded to the District Attorney, HSPCB, Panchkula for kind
information and further necessary action, please.

c)f:;i

) -~ Regional Officer,
FTM] - ﬂ(//f)’ﬁ ~— Bhiwani Region

Endst No. HSPCB/BHI/2020/ |4/} & Dated: /l}—&— ¢

A copy of above is forwarded to the Senior Environmental Engineer-ll, HSPCB,
Panchkula for kind information and further necessary action, please

- Regional Officer,
— Bhiwani Region



BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
NEW DELHI

OA No.1050 of 2019
IN THE MATTER OF:

Ramesh Kumar

Applicant
Vs
State of Haryana & Ors.
Respondent
Index
Sr. Particulars Annexure Page
No. No.
1 Action Taken report -
2 Statement of land owner R/1
3 Complaint dated R/2
02.10.2019
4 Report of Principal Chief R/3
Conversation of Forests
(HoFF), Haryana,
Panchkula submitted
through Deputy
Conservator of Forests,
Bhiwani vide letter dated
08.04.2020

Scanned with CamScanner



BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
NEW DELHI

OA No.1050 of 2019

IN THE MATTER OF:
Ramesh Kumar
Applicant
Vs
State of Haryana & Ors.
Respondent

REPORT ON BEHALF OF HARYANA STATE

POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:

1 That, in compliance of the order dated 10.01.2020 passed by
Hon'ble National Green Tribunal, Principal Bench, New Delhi In
OA No. 1050/2019 , the site (village Kushalpura) was
inspected by Smt. Navodita Deputy Conservator of Forest,
Bhiwani on 07.03.2020 and found that 2 trees of Jand (Prosopis
cineraria) were cut from the site. The concerned forest guard
issued forest offence report no. 0727/078 dated 14.10.2019
against Sh. Manjeet son of Sh. Rattan Singh and Sh. Sanjay
son of Sh. Matu Ram both resident of same village i.e.
Kushalpura Teshil Loharu District- Bhiwani (Haryana) under
general section-4 of provisions of Punjab Land Preservation
Act, 1900. The accused has paid fine of Rs. 1000/- vide receipt
no. 2391 dated 29.12.2019.

2 That the statement of land owner was taken and is annexed as
Annexure-R/1. The SDO, Electricity was contacted by the field
staff of Loharu Range to give his statement since the land
owner has referred that the trees were felled based on the
direction issued by the SDO, Electricity. But, SDO, Electricity
refused to give his statement.

3 That the applicant has given a complaint dated 02.10.2019
attached as Annexure- R/2 in the office of Deputy Conservator
of Forests, Bhiwani and action has been taken.
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Conclusion :- As per report submitted by Principal Chief

Conversation of Forests (HoFF), Haryana, Panchkula through

Deputy Conservator of Forests, Bhiwani vide letter dated 06.08.2020.
Copy enclosed as

Annexure-R/3. Following facts are reported as given below :-

)

ii)

The facts given in complaint false because only 2 trees were
cut while the applicant has alleged that 20-25 trees have been
cut. The applicant has mentioned 10 trees in complaint dated
02.10.2019 and in the present case, the applicant is saying that
20-25 trees have been cut. Therefore, the statement of
applicant is self-contradictory.

For the two trees felled, action has already been taken by
Deputy Conservator of Forests, Bhiwani as per rules and the
accused has complied with the rules.

Moreover, the complainant is contacted telephonically by
Regional office Bhiwani to give documentary/evidentiary proof
of violation stated in his complaint ie. photographs,
videography, etc. But the complainant has not provided any
documentary proof of the violation mentioned in his complaint

till date.

Dinesh Kumar Yadav
Regional Officer

Bhiwani Region
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C/o Deputy Conservator Of Forest , Bhiwani
Vicham Road, Vidya Nagar, Bhiwani. Tel No. 0160:4-242430. F-mail-dlo.bhiwani @ vaiioo.com
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Compliance report of order dated 10-01-2020 passed in Original Application No. 1050 of
2019- Ramesh Kumar Vs. State of Haryana and Others.

Fhkkkhkk

In compliance of the order dated 10-01-2020 passed by Hon’ble Green Tribunal,
Principal Bench, New Delhi in OA No. 1050/2019, the site (Village Kushalpura) was inspected
by DCF, Bhiwani on 07-03-2020 and she found that 2 trees of Jand (Prosopis cineraria) were cut
frore the site. The concerned Forest Guard issued Forest Offence Report No. 0727/078 dated 14-
10-2019 zgainst Sk Manjeet son of Sh. Rattan Singh and Sh, Sanjay son of Sh. Matu Ram, both
resident o7 village Kushalpura, Tehsil Loharu. Distt. Bhiwani (Haryana) under General Section -
4 of provisions of Punjab Land Preservation Act. 1900. The accused has paid fine of Rs. 1000/-

vide Recetpt No 2391 dated 29-12-2019,

2 The statement of land owner was taken and is annexed as Annexure-1. The SDO,
Flectricity was contacted by the field staff of Loharu Range to give his statement as the land
owner has referred the trees were felled based on the direction issued by the SDO, Electricity.

But, SDO, Electricity refused to give his statement.

3. [tis pertinent to mention here that the applicant has given a complaint dated 02-10-2019
o Uv DCE, Bluwani and action has been taken. Copy of complaint dated 02-10-2019 is
annexed as Annexure-2, On perusal of the statement of the land owner and the complaint, the

department s of tie view dhat:-

(he facts given in complaint are false because only 2 trees were Jelled while the
24 E )

applicant has alleged that 20-25 trees have been cul,

1) I'he complaint seems 10 be a personal vengeance because the applicant mentioned
10 trees in complaint dated 02-10-2019 and in the present case, the applicant is
saying that 20-25 trees have been cut. The applicant has not made Sh. Murari son
ol Shotlet Ram as private respondent who has cut 8 (rees as alleged by the
applicunt in complaint dated 02-10-2019. It shows that the complaint has been

made with a mala fide intention.

Action has been tahen by the department as per provisions of [ndian Forest Act,

1927 and Punjeb L and Preseryation Act. 190U

e .
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Haryana, Panchkula
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rvator of Forests (HoFF),
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